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Present ' Hon'bIe Mr. B.v.

Rao Judicial Member
Hon'ble Dr. A.R.

Basu, Admmlstratlve Member

e

'ASIM KR. GHO_,SH‘
 Lvs-

UNION OF INDIA & ORS.‘(S’.‘E.RIy)A'

 For the Apo'Iicant None

For the Respondents Mr. P..Chatterjee, £ounsel

. Ms.A. Smgh Couﬁsel ‘
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ORDEB_»:'

Per Mr; B.V.Ra__ m:

No representatlon on behalf of the apphcant smce 14.9: 2005 However
the Ld. CounseI for the respondents is present and heard. Smce it is an’ oId

matter of 1997 It seems that the applicant is:no Ionger interest to prosecute . -
i .

his case.

2. Hence the métter is dismissed for default.~No costs.
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